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O R D E R 

PER PRADIP KUMAR KEDIA-AM: 

 

 The captioned appeal has been f iled at the instance of the assessee 

against the order of  the Commissioner of  Income Tax (Exemption), Delhi dated 

25.04.2023 passed under Section 12AB(1)(b)(ii)  of  the Income Tax Act,  1961 

( the Act).   

2 . None appeared on behalf  of  the assessee. However, an application for 

withdrawal of appeal has been f iled by the General Secretary of  the Trust-

assessee wherein  it has submitted as  under:  

“Respected Sir,  

 

The  above  ment ioned appeal i s  f ixed for  hear ing for 05-03-2024.  In th is  regard,  

i t  i s  most  humbly and re spectful ly  submitted,  for k ind cons iderat ion and 

favourable  act ion by  your honour,  as  under:  

 

I t  i s submitted that  af ter  f i l i ng of  the  captioned appeal,  the Id.  CIT has  allowed 

reg istrat ion u/s  12AB of  the Income Tax Act ,  1961 v ide  order,  dated 22.12.2023,  

w.e . f .  AY 2021-22,  copy of  the order is  enclosed herewith .  There fore ,  the 

captioned appeal has become in- fructuous.  

 

There fore,  the  Assessee seeks k ind permission of  the  Hon'ble  Bench to  wi thdraw 

instant  appeal.  

Thanking You ,  
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Yours Fai thfully ,  

 

For Maharaja Agrasain Aggarwal  Ashram Trust  (Haridwar)  

 
 

General  Secre tary  

Dated:  03.03.2024” 

 

 

3. Per contra , the ld . DR for the Revenue submitted that  he has no 

objection to  such withdrawal application per se .  

4 . In  the light  of  the aforesaid  application by the General Secretary of  the 

Trust-assessee for withdrawal of  the appeal,  the appeal is d ismissed as  

withdrawn. 

5 . In  the result,  the appeal of  the assessee is dismissed in  l imine.           

  Order pronounced in the open Court on 05/03/2024 

 

          Sd/-                                                                               Sd/- 
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